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CENTRAL ADJVIINISTRATIVE TRIa1.:GWAHA1IBEFCH,GJWAPATI 
I 

ORIGINL APPLICATION NO 	OF 1995. 

......... 	. 	 ...... 	 ......... % ......... 	........... 
- 	 PLICA(S) 

-vs.. 

Union of India & Ors,..... 	 RESPONDENT(S) 

For the Applicant(s) ... 	Ir.B.K.Sharma 

Mr.S.C.Biswas 
Mr.K.Bhattacharyya. 

For the Respondent(s) 	Mr.A.K.Choudhury, Md1IC.G.S.G. 

I . 

14-9-95 

AL 

e 

im 

Mr.B.K.Sharma for the applicant. 
Mr.A.K.C'houdhuryAddl,C.G.S.0 for 
respondents on notice. 

to 
LeaveLjoin in sin1e applica- 

tion, granted. In view of pending O.A. - 
No,168.of 1995 application admitted. 
Respondents to file written statement 
on or before 13-11-95. Pending further 
ord 	: 	peration'of the order con- 
taini- iecters dated 26-7-95 and 

31-7-95 is hereby stayed. Liberty to 
respondents to file show cause and 
seek modification as- advjsed. Retun-
nabic. on 13-11-95. 

Adjou±'ned to 13-11-95, 

- 

Vice-Chairman 

Mi&r_ 

t 



O.A.1N0. )j /95. 

14.11 .95 	Mr B.K.Sharma for the appU.- 

cant. 

Mr A.K.ChoudhUry,Add1..G.S.0 

for the respondents. 
• 	 At the requast of learned Addi... 

C • G.S.0 time granted for written 

statmnt. 

Adjourned for orders to 

8.L1996. 

• 	 .ie.rI 	-' 	
- 

Iv 	 . Vice-Chanman 

Im 

C 



0,.0NO3 /1995 

8-1-96 
c 	 - - 	 - 	 - - 

- 	-i- .-- 	---.-. 

i1r.A.iC,ddl.00G,S.0 for Lhe OOflL2fltS. 

• 	 djourned for orers 	19-2--96 

Liberty to file counter. 

-I- 
/ 	 Vice-Chairman 

/ 

El 

/ 

J 
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192'96 	 r:(SC. for'71 

the respondeflt To he listed for 

eariflg on 25496 

iernber 	
v ce-Ohai 

im 



O.A.No. 

ck 

	

25.4.96 	 Mr A.K. Chou1hury, learned Addi. 

C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

	

- 	 Mr 
nkm 

1 
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25--96 	 Learned counsel 14r.K.Bhattacharjee 

for the applIcant, Ii.A.K.houdhury 'dd1. 

	

- 	CG.S.0 'forthd respondent's. 

Liat for heazing on 5-7-96 before 

• 	 Single Bench. 

• 	 '' 

	

pg 	 - 	 Membe 
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'25-6-96 

S 	
0• 

• 	___ 

Learned counsel !:r.:..i(, Bhttacbarjee 
for the applicant. Learned 	 1:r.A,K, 
Cnoudhury for the rsponens. 

List for hearina on 5-7-96 before 
Single Eench. 

A. 



... 	 , 

4 .  
I.' 

. ifUS 
.. 

O.A.No.  ~ 9 3/ 9-C 

5.7.96 	Mr K.Bhattacharjee for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
Submission 
AxgVMexft of both the counsel heard 

and concluded. Judgment reserved. 

Membr 



O.A. No. 

• 	OFFICE N(YIES 	 DATE 	 C(XJRT's ORDFR 

12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

• 	 S 	 spoken to'). 

Me er 

trd 



O.A.No.193/95 	0 	. 
Learned counsel Mr K.S. 8hattacharjee 

for the applicants and Iearned Addl. ,C.G.S.C.,: 

Mr A.K. Choudhury for 'the resppndents. 

In the course of submission during the 

hearing of this .O.A.,, learned counsel Mr 

Bhattacharjee appearing for the applicants in the 

O.A. had placed reliance among. othrs on the 

following orders of the Guvrahati Berch of the 

Central Administrative Tribunal in suprort  of his 

t'.ontention that Speial Compensator' (Remote 

Locality) Allowance is admissible ,sinultaneousl' :  

with the Field Service Concssion to the 'civiiin 

employees working under the Military EngineerinLy 

Service: 

Order dated 29.3.1994 in O.AJ'4o.48(G)1.89 

- D.B. Sonar and others -vs-- Union Of India. 

Order dated 30.8.1994 i in O.A.No.174/93 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order dated 25.44996 passed by the Hn"ble 

Supreme Court in SLP (CC i No.1821) (in Union 

of India and others -vs- D.B. Sonar and others) 

arising from' order dated . 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 In O.A.Io.48(G)/89 had been 

received. This order could not b&' discused duriig. 

the course of hearing., Hence in . order to give, 

npportunity to the both "the sides the O.A. has 

been placed for being spoken to. 

After hearing the coinsel for he parties 

it is ordered that the judgment the O.A. already 

heard will be delivered, after receipt of the final 

order' from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of India and others 

-vs- D.B. Sonar and others. 

1 4  

17.7.96 

Copy of the order may bel furnished' 

to the counsel for the parties. 

Member 

nkm 



O.A.No.)q 

25.6.97 	None present. List for hearing on 6.8.97. 

Member 

nkm 

2O."8'.97 
Heard Mr.K.I3hattacharjee for 

the applicant and Mr.A.K.Choudhury, 

learned dd1.C.G.S.C. for the respon- 

dents.  

Counsel of both sides have comple-' 

ted their submissions. Hearing cOncluded, 
Judgment reserved. 

Member 
pg 

Judgment and order pronounced. 
10.9.97 

	

	ipplication is disposed of in terms 

of the direction contained in the 

order. No order as to costs. 

Member 
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Shri. C.L.Sanglyin'e,AdrninistratiVe Member. 

O.A.No. 168 of 1995.  

&i Tikendrajit Brahn & 23 others . . 	pp1icants 

- — Versus 
 

Unio4.of India & Crs . • . RespdentS 

O.A.No. 183 of 1995.  

Sri Gangadhar Kalita & 1.8 others 	 . • 	ppiantS.. 
V 

— Versus  

Union of India & Ors, • 	Responents 

O.ANO. 184 of 1995  1- 

Sri Baikuntha Das & 14 others 	 . • 	. ipp1ian.s 
Versus Vt. 

Union of India & 0rs •Resporzdent 

O.A.No.185 of 1995. 
 

Sri PR.Rajak & Ii. others . 	•Appi1cts V  

-Versus- . 

Union of India & Ors. . 	espoidens. 

O.A.NO. 186 of 1 0195.  

Sri. KK.Choudhury & 26 others 	 • . Applicantfs. 

— Versus V 

Union of India & Ors. 0 Respondents. 

O.A.No 	18 	of 199 

Sri Tapeswar Sirigh & 16 others • .Applicántst 

Versus . 

Union of India & Ors e • Respondents. 
V 

C.1.No 	188 of 199 

Sri Prern Kumar Bay & 	23 others .App1icnt 

Versus 

Union of India & O: . Respondejs 

O.ANO. 	1E 	C: V 

Sri Mahendra Kumr De; & 21 others .A;1jarits.. V  

Versus V 
V 

Union of India & Ors, • 	.Resooi1dentVs 



,  

r 
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JA 

1u 	 &.i Nareñdra Pandey & 27_ophete 	, 	 r pp1icart 
 

NcT;  

1 .Unioñoi Xndia 	~- 

repreh 	th ted -by e Screrth  
-. 	

the Govt: Of India, Ministzyof  
: 	 Defètie 	 : 

C 	
A7d?Oatsb Ne)4 	 t 

2 .The clüei gineer -- 
: 	 L : Headquaèr9aicutt  

3 . Garr1són-lgineer. 
859 Engineer Works Section 
do 99 .P.O. 	 ' 	

t 

4 • Controller of Defence Accounts, 	 , 
) 	 Gauhati. 	 - 	 S • .Respondents ' 

O.A.NO. 191 of 199541 !  

&i Rajat iCanti Dey & 24 others 	 • . • Applicants. 	' 

-Versus- 	 -11 
1 • Union of Ind.t a 

2. Thehiefngineer. 
Eástern Command, 	 . 	 I 
n.Q.•ca1cutta. 	. . 

3 • :àX5Ofl &tgineer, ; 

89ineer Works cUàn 
00 - 	 5:• 

40 Contto11er of Defence ccounta, 	 1 
Gauhti 	 . . • Respondents. 

4 0A.NO. 192 of 1995. 

Sri Jugal Das & 	 li 24 others 	 • 0 appcants 

;-vemis.. 	 S 

10 Unjön.of India 

20 The ChiefEngineer. 	 - 

.EaSterncommand H.Q. 	 r 
Calcutta. 

3.GarrLaon Engineer, 
'859..ginëer Works Section 	 5 

C/a 99 A . P.O. 	 1. 
4. Controller of Defence Icounts, 

Gauhati . 	 S 	 . . •Respondents 

OA.NO. 193 of 1995. 

Sri Ananda Ch. Sarma & 22 others 	• • . ?pplicants 

..Veris - 	
:5: 	 •, 

IJnion of India 

Th C,ttef Engineer. 	 -' 

Eastern Command s  H.Q. - 

3 • Garrison Engineer, 	 - 

J 	 859 Engineer 7orks Section 	 - 

C/a 99 A.PO. 	 • 
.. - Rapondeit$ 

• 	

•': . 	

::- 

cctde. 3 
5- 

- 	 = 
r 	 _._ -5'_• 	 .5_ 	- 



ah, 5TJ 
:Jtt 

,-- --- 	 - 	 ---- 

F 	 O. A .No. 194 of 1995 	 --- --i-; - -- 
4 	--- i -- 	- 	 - 	

V•__itj.l 
41  

• 	 - .: .' 	 ..SrLMil cit. :Sarkar, & .23. others. 	. . . applicants. 
- 	 t 	 I 

- 
lUnion of India 	 ; 

	

t 2 The Chief Engineer. 	 : 
Eastern Command H.Q. 	 I 

• 	 . . 	.. 	Calcutta. -'" 	 . 	:-:•. 
is 

I 	
I, 3.Garrison Engineer. 

:859 7  Engineer Works -Section,  
ic/c 99 A.P.O.  

.4. Controller of refénce Accounts 	 •VV 	 I 
Gauhati. 	 . . . Respondents. 

:;. 	

A0'5 of 1995. 	
V 	 , 

V 

 William anith& 21 others 
V 	

. . . Applicants. 

V 	 V 	Versus 	
V 	

V 	 V  

V 	

1 . tfnion of India . 	. 	 . 

	

V 	

. 

	

• 2.1heChief Engineer, 	 . 

Eastern Command H.Q. 
-• 	Calcutta.. 	•.V• 	

V 	 . 	 V.! 1 
V 	

• 

859 Engineer Works Section 	 V 	

. 

• 	- c/o 99 A.P.O.  

4. Controller of Defence Amounts, 	V 

Cauhati. 	 . 	 . . . Respondenti 
YV 	 . 

O.A. NO. .196  

Sri Sorneawar Bhuyan V & 24. others 	. . . Applicànts 	V 

• -Vernus- 	 :V VV V 

1. Union of •  . India 	V 	 V 	 V 
2.Thechiéf.Eng1neer. 	V  

Eastern Command HO,, 	 V 

V 	Calcutta. 

Garrison Engineer, 	
V 	

•:' 
859 Engineer Works Vti0fl  c/O 99A.P.O. 

Controller of Defence Accounts. 	 j 
Gathat.t. 

O.A.NO. 197 of 1995. 	
V 

Sri. C.1.Janardhar & 24 others 	. . . Applicant 	
I 	1 

-Versus.. 	 V 	
V 

1Vnion of India & Others 	 . . . Respondents. 	 V 
2. The Chief Engineer, 	

V 

Eastern Command H.Q..Calcutta. 	 V 	V 

3. Garrison Engineer,, 
859 Engineer Works Section c/o 99 A.P.O. 

4 • Controller of Defence Accounts 	 •, 	•V 
V 

GauhaUt 	 • . . Respondents 	
•,;; 

V 	
V 	 • 	

.• 

Advocates for all the applicants : Sri B.K.SithEna & 	V 
-- 	K.Bhãttachrjee V 

	

p 	 . 
. Advocate for all the respqndents : Sri. A.1(.Ch oudbury, , 

dl 

	

A 	
• • • •a 

contd..4 
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11T,  Mt 
- 	 - 

.rG4.SANGLYINE.ADMINiSTRATIVE MEMBER, 

The applicants ira the e  above mentioned 16 (sixteen) 

Origifla1 Applications are employees under the Military 	I  

: 

Engineering Service and posted in various places in the 

State ofArunachal Pradesh. Permission to submit combined 
H 

applications had been granted. Facts and law involved in 

these applications are same and therefore, for the sake 	j 

of convenience the Original Applications are disposed of 

by this common order. 

2. 	The Special Compensatory (Remote Làcality) 

'iiA6w'anc,4%was paid to the Defence Civilian employees 

postièd mt the NEWLY DEFINED FIELD AREAS and MODIFIED 

• 	 FID AREAS with effect from 1 • 4.1993  vide Ministry of 

Defence No .8/37269/AG/PS-3 (a )/165/D (Pay/Services) 

dated 31.1.1995 as follows.: 

9.) Defence civilian employees serving 
in the newly defined: field areas will 
continue to be extended the concession 
enumerated in Annexure "CO to vt-
letter No.A/02586/AG/PS 3(a)/97'.5/D 
(pay/Services) dt 25 Jan '64. Defence 
civilians employees serving in Newly 
Defined Field Areas will .contue to 
be extended the concessions enumerated 
in Appendix 'B' to Govt'1etter No. AP 
25762/AG/PS 3(a)/146S/2/D(Pay/àerViCeB) 

• 	 ..• 	 dt 2nd March 1968. 

ii) In addition to above, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory (Remote Locality) 
Allowance and other allowances as 	4 

admissible to defence civilians, as per 
the existing instructions issued by 
this Ministry from time to ttme. 

The date of effect of the above order was substituted 

by c6trigendum NO.B/37269/AG/ .PS-3(a)/1862/D(Pay)/`Services)lI  

daté12.91995 as below : 

These orders will come into force 
w.e.f the date of issue of this letter 

:t 

contd... 

- 	 -- 	 - 

- 	 - 	
--,--•. 	---•-•••f__ 	 - 

•4 •:,';,;tv 	• 
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IM  

namely w.e.f. 31.1.95 • In othez words. 
o. recovery wilT: be made on account 

Of COecne like free rations/free 
single accom 	 already 
availed of by Defence Ci1T-, 
of Field ServiceConcessions from 
1.4.93 to 31.1095. Similarly, nopayment 
on account of

, 
 SC/ScA/SA(RL) will 	H 

also be made from 104.93 to 30.1 95•N 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter No.3/ 

37269/AG/PS-3(a)/7800D(Pay/Servicea) dated 17.4.1995 

insofar as it relates to emplpyea posted 1ii the Newly 

Defined Field Areas andnèWIy?defined Modified Pield Areas 
as below 

,0The Defence Civilian employees, serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians, 
as hithertofore, under ec.tsting 
inatructionsissued by this Ministry 
from time to time. However,jn respect 
of Defence Civilians employees in the 
newly. defined Field Areas, Special 
Compensator(Remote Locality) A11:ow. 
ance and other, allowances are not 
concurrently admissible alongwith 
Field Service Concessions S .  

3, 	Heard Mr K.BhattacharJee, learned counsel for the 

applicants in each Original Application and Mr A.K. 

A 

Choudhury, learned Addl.C.G.S.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

0oncessions facilities (FSC for short), namely, Free 

Ration, Free Single accommodation etc* provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 

Li 
Special Compensatory (Remote Locality) Allowance, SCor 	II 
short, in addition to FSC. ?cording1y the arnzunt of 

paid for the period from 1.4.1993 to 31 .1.1995 was not 

contd.., 6' 



H 
71 H. 

admissible t then and se- .,.uered to be recovered. 
I 	•, 

 

Lk'Ufl8e1 Mr,  1C.Bha€tacharjee subi.itteI 	the 
I 

content.toiof the respondents is not sustainable. 1n S.C.c 

Omar vs. Gatrison engineer (1995) 30  
I 	

• 'tribunal had held that SC018
. 

 admissible in addition to-• 
j : 	

•v':;:  

FSC. In many other cases such as 0AlNo.124 and 125 of ' 
I 	

: 

1995 etc. Defence civilian employees posted In Nagaland 
- •- I 	 flj% I - 

the Tribiinalhad allowed payment of 	krther. in 
1 	f 	i1; 
' I 

Union of India & Others vs. B.Prasad, 8.S00andothers, 

1997 SCC (L&S) 1055, the .Hon'ble ZuPreme Covxt had held :. 

that upto 17.4.1995 SpecIal Lkity Allowance and -field 

Area Special Compensatory (Remote Locality) Aflowance 

are admissible together. Thus the applicants are 	- 

entitled to payment of SCA44) 

4. 	The cause of action arose out of the order 
r ---' •-- 	- 

No .pay/O1 	 .19 95 £sàued by cr. 

is Controller of Defence counta, Gauhati and the -.. 

order dated 31.7 .95 issued 'by the Accounts OffIcer of .L.. 

the Area ijcounts Office, Shillong. A tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and counta 

authorities on the other over the question of payment 

of SCAlongwi th PSC • The CDA. Gwuhati wrote in his 

No.Pay/01 dated 26.7.95 : 

wIn view of pending clarification 
regarding application of provisions 
of min of Defence letter dt.31-1-95 
and 17-4-'95 payment on account of •• 
SCA(RL) for the period 1-4-93 onwards, 
already made is irregular and unau-
thorized and reqiiring recovery in 
lwnpsum from the ensuing pay bills 
without any consideration and inti-
mated to this • A0 Shi. 1 long has 
already been instructed tà effect 
recovery in lump-sum. 

I 

all 



T 
As per.. Min.of. Def letterdated 13-1-95 

certain Area of Aruriac1iál Pradésh )ave been 
• 

	

	classified both Pjeld and Modified Field Area 
as well0 Please intimate specifià authority 
classifying youz office location in Modified 	J.  
field Area. If 'located in modified field area, 
facility of FSC.inay:be stopped forthwith and 
recovery if any frOm 1-2-95 onaccotint 'of cost,. 
of Free Ration/Single acconzodation may be 
effected before allowing SCA(.RL). 

In future advice.of your AAO CE on financial 
matter may inveriable be accepted to avoid any 

• com1ication whichhas arisen,now0" 
The Accounts Officer, Shillong followed it up as below: 

"The recveries may please be effected from 
the concerned indirected involved in the 
following bills to comply will be directive 
of the CDA Cuwahati, 

01/Cash/30 dt.29-5-956 
01/Cash/31 dt. 29-5-95. 
.02/Cash/73 dt. 27-5-950 
03/Cash/51 dt 17-5-95 
05/Cash/19 dt. 26-5-95 
O1/Cash/71 dt.30-6-95 

The sy pay bill bearing voucher N00 O1/Cash/ 
69 dt. 29-6-95 on account of payment of SCA(RL) 
is returned unpassed for the reason stated 
above." 

Operation of the above two orders have been stayed by 

the Tribunal at admission of the present original appli-

cations. 
5. 	The decision of the Tribunal in S.C.Omar(supra) 

was based on the its decision in D.B.SonaXL and others. 

SIJP Io.17254 of 1995 filed by the respondents was disrni-

ssed by the }ionble Supreme Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

N0918 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995. D.B.Sonak and others 

RA 3/95(0.A.48/69)and RA 4/95(OA 49/89), and some of the 

other cases referred to by Nr.K.Bhattacharjee were 

subject matter in Union of India and others vs. 

B.Prasad., B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Honble Supreme Court in that case. The 

14 	

Hon ble Supreme Court had held in the Order dated 

contd/-o 

- 	 - --. 	 --•- 	 -•--•-,• --- - - - 	

- 	 •-- •--.--•-.• - 	

.-••• I 



17.2.1997 in that case that upt9,17 .4.1995. the enees 

410 are entitled to both the Special Duty Allowance and 

the Field Area SpecialCompensatory (Remote Locality) 

Allowance and thereafter to only one Special allowance 

in terms of the aforesaid order dated. 17 .4 .1995.Further, 

as regards payment of Special 1)ity Allowance to Defence 

civi han employees posted in Field Areas and in Modified 

Field Areas the 0overnment was directed by the Hon 'ble 

&ipreme Court to modify the order dated 17 .4.1995 and 

issue the necessary corrigendum. It was also directed 

that Union of India is not entitled to recover any 

payments made of the period prior to 17,.4.1995..Ih the 

impugned order No .Pay/O1 dated 26.7 .19 95 the CDA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of AXuna- 

chal Pradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned therein. Mr A.K. 

choüdhury, learned Addi .C.G.S.0 submitted that classi- 

ficatioris of areas were made under letter dated 13 .1.1994 

and not dated 13.1.1995 • Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995 • The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17 .4.1995 by the 

authorities under the respondents No.1 to 3. From the 

impugned order No.PM/1/306-CI dated 31.7 .95 issued by 

Area Accounts Of fice. Shillong the recovery ordered 

to be made relates to the payment of special Compen-. 

satory (RL) Allowance made from 4/93 to 1/95 through 

contd.. .9 
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the vouchers mentioned therej. In some of the origina' 

appljcatj05 under Consjderj0 hcnqever, the CDA, 

Gauhati was not made a 
respondent while in all the 

Original ApplIcations the Accounts Officer, Area ACCOUflt& 

Office,. Shillong was not made a respondent. In the facts 

and circumstances Stated above the respondents 1 to 3 
are directed to Communicate to the CDA. Gauhati the 

clarifications sought for by him in the impugned order 
dated 26.7.95 as mentioned above as SOOn as it may be 
possible. On receipt of the communication from the 
respondents the CD, Gauhati shall take appropriate actjo 
immediately. Till such action is taken by him, the 
operation of the impugned orders in each Original 

'ppL1Catjon shall remain Suspended. 

With the above directions, the original applica-

tios under consideration are disposed of. No order as 
tOCOStS. 	 .• 

sd/. PEPIOER (A) 
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Original ip1ication No. 193 

IN THE MT!ROF: 

Sri fbianda Oh. Sharma & Ors. 

'I.. Jpplicants. 

- 	 - 

Union of India Ors. 	... Pespondents. 

It is respectfully submitted for the 'applicns : 

10 	That the applicants have submitted a joint petition 

seeking relief of payment of allowances and service benefits 

as admissible to civilian central government employees in 

N 
	 tErms of of:1ce memoranda daV d 14.-1 2 3 and 1-.12-88 oft he 

Ministr of hnnce(Deptt.Of xpenditure) of 	India. 

2. 	That the cases of t he applicants were jointly process- 

ed by the departmental authorities on having been initiated 

), !110  

as such by the respondent N6.3 ard the C:Se has now been r-

submitted on a joint cause by the C.W.L,Tepur for considera- 

Ilya 	
tion afresh by higher authorities as desired. 

30 	That from facts of the case, it would be clear that 

all the applicants have a common cause and interest, in it and 

as such the joint application deserves to be entertained as 

provided by Rule 15) of the procdure 'ules. 

In these premises it is prayed that the Hon'ble Tribuna 

may be graciously pleased to permit filing of single pplica-

tion by all the applicants jointly for ends of justice. 

Dated: the 27-2-95 

yqC/(& 	A k ce 
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IN TIE CENTRAL JUIISTRATIVE TRIBtJNPL : GAUHATI BENCH : 

Sri nanda Oh. Sharma, son of Sri Prasab Sharma, 

Sri A. 0houdhury , s/o Sri Nani opal Choudhury 

Sri Dii Knar , s/o Sri Sher Bahadur, 

Sri Ran Pal , son of Sri.Moti Rem, 

Sri b•0• Nath , s/o Sri 	neshor Nath, 

Sri Dhan Bahadur , son of late Tikha Bahadur, 

Sri £Haque , son of lat'e Md. Faudh, 

) Sr5. A. Miya , son of late Ikbal Miya. 

• 	 9) ri R.P. Rai, son odr late. Bbil Rai, 

10) Sri Bikran Shanna , s/o Sri burjuk  %aina 

• 	 1:1) Sri K. Bahadur , s/o Q Mr Bahadur, 

12) Sri G.D.bingh , son of Late Rcmgati singh. 

Sri Anil Da, son of late Sanatan des, 

Sri G. Musaha ri , son of Sri Lakhim Ran  Musaheri, 

Sri Ran Bahadur , s/o Sri Chendra ahadur, 

Sri La]. Bahedur , s/o Mr. Bahadur. 

Sri R.S.Ram , do late Bhagan Ran, 

i) Sri Prem Bahadur, do Sri Chara Bahadur, 

Sri Uop el Bahadur , s/o Sri Some Bahadw', 

Sri him ehadur , S/o Mr. 

Si Suresh Monger , s/o late Krishna Bahadur Monger, 

Sri B. Paswan, s/O late Rernphal Paswan, 

Sri Ranjit Kmiar ,s/o Sri Kharka Kumar, 

AU employed in chindit Top B/R 

under the- 

cond... 
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APENDIX : A: 

FORMS 

FORM I; 

AEELIC4ATION tJMDER SECTION 19 OF THE ADMINISTRATIVE 

TRIgUNAL ACT: 195 

Title of the 	Sri Ananda Ch. Sarma & Ors. 

ApplicEmts. 

Vs 

Union of India & Ors. 

INDEX 
	 Respondents 

	

SL.No. Description of documents relied upon 	page No. 

Application : 	 1 	9 

Annexure 	: 	copy of letter dt. 26.12.95 	10..11 

Annexure B : 0opy of letter dt, 31.7.95 	12 

4 1nnexur.  C: 	Memo dt. 	14.12.E3 	 131 

5. Annexure D: 	Memo dt. 	1#12.88 Annexed to 	15-16 

Note: Other document refered to in the application are 

seized End possessed and happen to be in #he control 

custody and power of respondents being correspondence 

exchan ed in off icial channel -and may be required to 

be produced by respondents.  

For Use in Tribunal?s Office 

Date Of Filing: 

signature 

for Retistrr: 

(U'  4 (%Ø C •  

5ignature of Applicant: 
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under the Garrison ngineer 859 ngin€er 

Torks section C/O .99 A.P.O. 

.... .1pplicants. 

• 	 - ITs - 

Union of India represented by the secretary 

to the Governent of India, Ministry of 

Defence (EngirE er-inchief's Branch trmy 

Head Quarters), New Delhi. 

e hief Engineer, 'Eastern Comman H.Q. 

Calcutta. 

• 	 3. Garrison 1 ngineer, 59 	gineer Works 

\ Section c/o 
99q 

A.P.O. 	 - 

- 	 .... Respondents. 

DETA'ILS CiF-APPLICTION 

Particulars of orderagainst which the application is ma'e-

letter No. PH/1/306-CI dt. 31.7.95 issued by ccounts 

officer directed to recovery special compensatary (CRL) 

allowance from 4-/3 to 1/95. 

W Jurisdiction of the Tribunals 

The applicans declare that the subject matter of the 

order against whIch they want redressal iF within the 

jurisdiction of the Tribunal. 

Limitation 

The application further decJare that the application is 

within the limitation period prescribed in section 21 of 

the .Administrative Tribunal Act, 1985. 

4.. 	Facts of the case: 

1) 	what the •applicationare civilian defence employees of 

Ministry, ngineer seiic e Department employed under the 

respondents and a s such the applicants are posted to work a 

at high altitudes .of Arunachal Pradesh , a hard,remot 

and costly area when a necessitieS and essential service 

of life ar very scares and hqre v1ph 0nJv n 

JLO\ 	cL A'--' 
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abnormally high prIces. 

2) 	That the central Uovernment .  ordered for payment 

of special duty and special compensatory( Remote Icality) 

allowances to its employees - posted in the NorthEasern 

Region oft he couny to attract posting to this remote 

and costly locality. 	The fild service conneionS were 

extended to the civilians by.the Government of India. 

Ministry of Defence vide thei letter dared 25-1-64 as 

amended from time to time. 	The appiicnt are in receipt 

of mdified field service concCSSIOflS are also beirg paid 

to GF staff posted to this area. 

3) 	Tht the need for attrecting and retaining the 

services of competent-staff for service in;the North 15 asten 

Region comprising the seven states including Arunachal 

Pradesh was engaging attention of t he Government and with a 

vIew to review the existing allowances and service benefit 

to employees posted in this region* a committee under the 

chairnanship of ,  Secretarym, Eepartment of personnel & 

'Aciminstrative Reforms was appointed ar.after considering 

carefully the recommendation of the cmittee, the 

contd. . .4. 
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President of India was pleased to decided in favour of 

allowances and benefits being continued s modified by 

Government of India Offic e Memoranda No. 200111/2/3-E.IV of 

Ministry of Finame ( Department of Expenditure) issued 

on 14.12.3 subsequent there :after another office Memoranda 

hein No. 10014/16/6/LiV/E II (B) dtd. 1.12.89 was issued 

making some improvenieribs in allowances and facilities to 

employees posted in this region. 

4) 	Zhat such allowances and facilitirs were edmitted 

by the audit authorities in the pe;st, ref erenc e in this 

connection may be made to letter No. 1360/JV2623/EIC(3) 

dtd. 20.2.7 of the C.W.E.Tezpur where by nistry of 

Finance, Department of expenditure office iemoranda No. 

20014/4/6-E-IV. at. 23.9.6 making special mention of the 

employees nosted in Jrunachal Pradesh and to letter No. 

pay/24 /IV/PC cit. 20.2.7 of the C.D.A. Gauhati. 

5) 	rrh&t , however, in far as special compensating 

allowances is concerned, the C.D.. , Gauhtti aspr 

letter M/D cit. 31.1.95 and 17.4.95 allowed the appiaets 

to withdraw the bdnefits with efect from 1.4.95 instead of 

1.12.93. The applicants begs to stEte that they hEve 

cont ci. . . .5. 
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withdraw the said benefits s per the order of the 

autho'ity, from 1.4.93 under protest, 
/ 

/ 

Bp it stated here that with regarded to special 

duly allowance as per memodt. 14.12.3 r" rd 1.12. 

the applicants has fied a petition No. 6..4 No. and 

after hearing the matter your lordship was pleased to\ 

dismis.ed the petition. on 3.7.95. 

That on the longpert of July the petitioner was 

informed by theOffice that C.D.I.Gauhati Videits 

letter No. Pay!  OuT dted 26-795 has dircted the 

Q.W.E. Tezpur & recovery the amount ofF.C.P. Which Wcs 

paid to the applicants W.I.F . l-i93 to 1/95 pending 

clerification from Ministry of Defence • The arear price 

to 31.1.95 will be paid after receipt of clarification 

from the Ministry. 	., 

( 0opies, of letter dt. 26.7.95 and  

31.7.95 are enclosed hereto and 

marked as. Annéxure .  and B) 

That the applicants begs to state tht the 

authority has already gave to its local Audit dep•rtment 

to recovery the said amount as S.C.p which was paid 

earlier to the applicants from the salaries inspite of th 

cont,d...6/- 
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O.M. datd14-i2-3 1-12-. 

(Copies of O.M..dt. 1.12.3 and 1.12.88  

are enclosed hereto and Marked as 

jnnexure C & D) 

5, Grounds for relief with legal provisions: 

1) 	For that the applicants are entItled to special 

compensatory allowances as per office memoranda dt. 

14.12.3, 112.88 in as much as the said memoranda 

have been ñiade applicable & ,ll civilian central 

Govt, employees 	cannot be discriminated against. 

For that the departmental authority have been sezied 

of the matter. since after ,  1.12. 83,  initally by making 

paymeribs in accOrdance with Office memorandai dt.14.12.3 

thereafter by making orde'r stpp±fig such payments and 

directing for recovery of amounts alady paid that to 

without seeking any clarification is gross violation 

of the applicants right which is guarated under the 

constitution of 1 ndia 

For that not with standing payment of SCA, to the GPF 

personal they being entitled to allowance and benefits 

under O.R dt. 1-12-3 and 1- 112- 	also, the applicant 

are also entitled to such allownees and benefits, 

efTective from 1.12.3 but the same was given effect 

from 1.4.93  which deprived the applicants from their 

legitimati right. 

contd....7/- 
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For that the. respondent fail ,  to understand tne order 

dt. 3-7-95 passed by this Honble Tribunal in letter 

and sprit as such the espondents issued a direction 

to recovery the SCA from the applicant, which is 

miscarriage of justice toward the applicants. 

For that the appi±cants being posted to high altitude 

of Lrunachal Pradesh , the necessities@ and essential 

services of lif.e are care. at such places and are avai-

lable only or payment of obnormally high prices which 

is far, what unless the applicants are compensatd by 

making payment of allowances end service benefit as per 

Office memorada dt. 14.12.3 are. 1.12., they shall 

have to face grave, Injunttion and serious injury 

that desided to be rEmedid by protesting that from 

the vide as discrimination tha,t is guaranted to them 

as citizen/public employees urer articles 14 and 16 

of the constitute. 

Details of Remedies erhausteci: 

The applicants dsclre that they have awaited 

of all remedias awaitable to them under the re]evant service 

rules etc.as would be revealed from para 4 above. 

Matters not previously filed or pending with any 

other Court: 

The applicants furt her declare that they I ye 

not previously filed any application, writ petition or suit 

contd.../.- 
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regarding the matter to respect of which this applications 

has been made, before any court any ceatother authority 

ar or any other bnc.of the Tribunal nor any such appli- 

caticn, writ petition or suit is pending befoee any as them. 

. 	Relief Sought: 

The respondents may be ordcr/clirected to any 

pay to applicant the special cornpsnsating allowance in 

accordances with O.M. cit. 14.12.3 and 1.12,8 of the 

Central Governrnit as referred above nd be further plessed 

toset aside and washed the order dt.2.7.95 (Annexure ) 

and 31.7.95 (nnexure -B). 

Interim oderifanyprydO 

The reâpondents may be directed not to give 

effect of letter cit. 26.7.95 issued the 	(D) and 

leter dt. 31.7.95 issued by 	and also be directed 

not to recover the arrer amornt paid to the applicant 

pending the clarification from the Hi nistry of Defence. 

In the event of application being sent by registered 

post ete:- Not applicable. 

contd ...9/.- 
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prticu1ars of postal order 

Of P . O . 
	3Q72.4O 

filed in respect of application fee & datee-7/ CO 

issued by Gauhati Head Post Office fee 

Rs. 501_ payable at Gauhati is annexed 

hereto. 

List of enc.losers: Annexure. 	C 9 

verificatton 

I, 5ri'nanda Ch .Sarma , son of Sri Prasat Sarma , was 

,employeed under the Varrison Engineer, 859  Egineer 

works section 0/0 99 A.P.O. do hereby verify that the 

contents as para ! I- t7 	of the applicanton are 

true to my persoral knowlege and para 2,3 5 ara believed 

tob e true on legal advice and that I have not supported 

any material fact. 

c 
Date: 	 Signature: 

/ 	
- 	 4 
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ttcn'tion 01 the Oovciirwnt for 	 The Govcimint. had appetht&i1 
ota1ttce Wider the t j.rtijti.tp  o 	coretary, )-)q,.rt::ttt  of N.'connclr e1oru 	to r.ViCw tti(. oxiatin allowuc•u ani,1 i'aoilj.. 

t(3 a1iI)Utbit. to thcj vn:Auufs ..atc4pxio8 Of Civliut t7Ltr.0. 
int flL'))OCOO narvinp,,  the this rO1O1L & to ue't iu.tatLt iir,rovo.. 
cniu4 UO reeotiiacnclation Of 'Lite 	njttee have bC11 (1i'CL1AUy 
onuidored ty t4ie 	 w.d tht P.LC.Ojdcflt ii now 	 to 

CFLU iQllQ%I&fl- 	 C 	 • 

U) 
• 	

• 	 There will b a flc teiiuxc  of  pootin cl. 	(:1U ..i. a tjite 
• Lox' o1'i'ieoxijiiUi eiviov ui 	U 	Uof J.c& aiu 	jri ut i 

ir otiioero with uxe Uti 10 yu of iorviec. 1 ,01ious of 
loavo, 1fltfljfl, cto. in xucoi ci' 15 day per year wi.J.1 be exelu- 

:dixig countizir,  1he tcnuxe pi:rjod ol. 113 yeau. Oiiiru, Cfl OQJ)lQ. 
• •'tton of the Lj:ed tenure of ucivioc wntionca 3bO'dt' :y be 

derod for pootth io a otation of Their choiee I3 Ei'3 (Lb ioCcib1e. 
sat ofaotory perfori.anee of c.uitieo for Iflo PXA_'SUXibLd tcnu 	in 
the florth Lawt s hall be &ivc due rocoitien in tht',00 of 

• oltgiie oiitccr3 in the mtter ofs 	 . 	• 

Tic• prio of u ut&-tLtu at the uvntral ('ovcnwtt eI:loy.eu 
• to the otateu/UXlion 	tlott.0 uf 'the North jutoi ).(jwL wiii. 
•gene.rally b 	ur 5 ycaru which uon be extended  
• easco in CXiLCTh.iC1J of iub Ito uervioe as well. 	the CqUoyco 

eoruexned Is p re 	to 8tay 1 01 16cr. The adnicuible deputation 
allowaneewill alco ontinuo to be paii ourin 'the pexiod ci.' 
deputution i.o extenueu • 	. 	 • 

(ii) 	 ~EQLL~x___ 
• • • • • 	

. 	______ 

• • 	 () rror.tion in Catht !)0Ut0 • 	(3) Uopitationto cnt.rnl tenure postfi;.anu 
• 	(a) 00UtCO of tr;it2tiXj abroad. . 	 • 

The, ezieval xoutrcniciit of at leaet three ycare OVL'vIee LII U 
Tie pa btuu 'to ctr]. tennrn leoutationri ny also be .relaxod 

to two y- earIi in ic(3CrViflLG eaoeli of  hcrttorioua ucrylce in Uw, lortt1 

• 	

• 

Cc I' td, , . • . . •. 
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A U1( ( j jjtj 	ijy 	1 i. ti t: 'iu e in the U • It. o £ uLl, Ii H loj COil '4io 

	

in Lull tcnu 	c' .1 Ot rvieu Ivi tho torth baetrn I epion to 

ju  

eu1t. 

ac s 

Utfltiu.i. (Ovç 	:t et j1j:3 	loyveu .ho have call 
• 	. trarmfcr LLt).Lt'J tit oi 	r.nted a opwiui (. uty) IL1owLU)L)c 

ul, -Uicrt of .5 per aent of bacio p Qy Bulljit to £' ocil1n of • 

	

	
, 4j/ 	n r monTh v 11 potn uic an' utjo in tue llorUi ).antern 

Rc-Lto.n Soh of teo (lcy(ee who ure execot fron pfyiuitt or 
11Oy tax will, t"ciovc.r, not be eltible for tiao t3pLuial (Duty) 	4 

JUoaio, LJI)ceial (Ixtl1y)  Allownie will be in athU.tioxt to uiy 
cpcotal pcty andjor 1cputit ii (Aity,i AllOwaje r3lauy being druwn 
&nThct to the conutiLon thut 'the total of uoh upeoial (,ity) 
llOWone p) 	flpc3). pay/.)epUtation (Duty) AI.lowanoo will not 

.ceec1 1. 4&/- pm, ir.,ccLo.t Allowazo like bpCj 	oIpen8atory 
Aliowafloc will be drawn opa.cttely, 

(iv) 

1P)  

The r&ito of the allowwwc wl1 be 5 ox 
to ttxtnin of 1 3i, .,0/. p ui. aw&uujblo to &l.L eimloytei without 
4\f ay liflLtt 9  Thc nb'vc rttict:oe wtfl be 	ld.[jujL)l. %ILtil 
effect fro ta 7- )9(32  In W 	of AsSaN • 	• 

Lau

- '. - 	S - 	• - • • • 

The rate of A1lo%,anc wilL be as £ollowk3 fot tloe whole of 
• )anLpuc :- 

Pay upto t 	 ,• 40/..p.m, ' 
• 	pcty UbOv0 b, 260/- 	 15% orbaaiopiy subject to 

11xLR1 Qf Its. 1 (J/- p; 

3 . 

The I'UIML. of tlie a1loijtee will be as follows - 
• 	•. 	

. 	(a) 	 - 25 of pay subject to ii2imi (•. 	
of 	5D/4. and Lxiuum of 
3• 1)0/..),Ifl, 

• • • • 	• 	(b) 

• 	 P3y uflto rs. 260/.. 	j, 40/.. p 0 m,, 

• ' 	 PaY ECOVC L. 260/. 	1 	of basic pay oubjcot to a 
• • • 	• 	 —. 	- XiA of its. 150/.- p.m. 

• ' 	
•. There will be no change in the oiiittflg rate of Spvuial 	 .• 

Oo&.ziutoi'I tlL t ,w uioe c.dr.&t'ib) 	lit Arunuohckl Prdtu1, 1tga1.t.nU unct 	• 
Mi.Zoraii ina The exiotLnp rate of Diuturbanoc Allowullue  u(1*JLauib1c. 
in .Llp(..ct.fj Cd arcan of Ljzoran 

• • 	 ZdJ- 	xx Yx xx • 	 . 	 Under Rsorotary to the Guvt 0. ,  1n,jja 

• 	 . 

• :' 	• 	 (D. V. SJ1yudu) 
jt' fljk 

• 	• 	 A(IL (I) 
• 	 Iur (jUi i()fl UiguicCI 



• 	 - 	- - 	• 	 S 	 _______ -. 	-5------ •- - .- 	 S 

-, 	 .- 	(' :•' 	r''-- 
Fo li o.  

• 	- 	 'vt of india, Mintstry of ji'ifloxe 
1)epartnnt of 1çpenuituru 

• NqW D01111F tt 	I 

u'tii 'v ; 	1.11 _flIQ) 
1liL 	 J1Ai& 

The wdeutfflcd ii Uirutui to ruler tothth 1ifli.2try'o O.t. to. 
Q)i4//t33..1,IV ciated 14th 	cr, 198 3 and 30th March, 1984 on the 

j jrctjon&d above j ,.id to oay thnt the quotioi of uinj3 uuitabio 
,tt-,rovcdntr) in tbc, uLLoncuo 	u fa1.littou U Centrnl Coyt o  onloy.. 
co i6 ,stf-cl in 1 °rth baatorn repion uorpristn the Sttte8 o kcuulli, 
ietiu1ayo, haninwr, L(1at, .xipu'a, 	 i'r(dC6h anct Hizorau 
n:ben aigagthg Thc LlLtwltior4 oi. The Govt. )sOodjnly -  the fteaidcnt 

.0 UOU plrn.sod to dcc J.dC au Lolloun;- 

)° ccjL ç4 
c5.atiu 	ovi1On ao contiJ.ed in ttc Njot' 0 .1". 

•tct!141263 will ooxinuo. 

it ) 	L 	1.tAl.sJL 	 LQ 	•' 

- 	
• 	 I 

- - The CL3UflIL '1OViL0X3 	cuitLLr1J in thto 1'triiutrj' a 
latcd 14.,1O3 wilt continue. Cadre a1.thorjti05 are iviacd to &170 

for oatifac tory prCoriiance of thiticu Lw.' t Uh prEaorL. 
ocd 	 in Th 	orth-at in thc snatt.r of pro zntton in the cadre 
ofltL, dout:.tiori to Contrnl tnurc pout ivid ooi.irCCO of tleflttnC alnoad. •. 

tU, 	 L 	 - • 
- - • on1a1 &1ovt. tvj.j..Tan 	pJ..oyccu who have LU indtA trtuwr(r 

lt4iity ji1L b -xfltrd opei i. (lAity) Allowance at thu rcto of 
of btoie pny Fiubect to ociliiig u1 %6,6 1(X)O/- per month on pouting • .• 

to nny 	•in th 	ortb.4:.storn lLcgiofl. apeotal (Duty) Allowalu3U 
Will be in addition to any tipootai paj -.nd1'or deputation (dut,) a1owaI.'-i 
o.e already bciit• diwn uubct to the condition that the tot'iL of uuoh •. -• 
a:L3óe gill nst ectU . 1WO/.. p.LLcotal aUovt.wtu lLw LpcUia1. 
onuatcxy (flcxiote 1-ooalityP j1lowanoo, Conatitlotion A1loe nd - 

Projcot A11o4a.r,je will be drawn 	parately. 	 • 	' 	- 

	

• • The (.tiai G0vt, ctlilt 	cnloyce8 who arc iiubru oV 1Lied n 	 ufl 	 u1ed 
V.'11)oa and ttu othcIiL10 cllt,lblv 3.Or the gr.*nt apeciul (lity) jl1ow-. - 

- - o uncer thiu partA VJIU arc 6,eupt1ud £Om pyizient of lieoieTttx unuer • 
-ixo 	' 	lot wi3..l alao uraw tiveoial (iMty) AltUt. 	 • 

- 	• • 	 lp;i • 	 - 

	

ht r Qo cndift13 01 tuc 4th pay Uzajt)ujoxt have b(.-ert aooep. 	H 
-U6 by Thu 3ozt. a.tid LImccial Uoi.i.nSatory ALlowice it the 	viaed 
hcwe bcon rnadc eI1ZOttVC 1.'oin 1_1O46 (1.,1Q..86). 	

5 

• 	
Oontd... . . . . 

• 	• 
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: 'bove 01e 	tii1 Siso apply 	
t th0 

.'l1rz3i 	er (kvt, 	loy€ 	pouted in Andi 
'te 	w,tLj 	jp1y to 	N Wht.In1t 	

4 

: 

orders 
 

will take uffc.ct fro' Tht 	of te, t 	Q 21 (13 tc 	 flC;rvin the 	 k O ' 	C i$0 	tr OlJlJ4r with unto 
Of I1c1ja, 

V'cj 	o' thisMer an cu is attac, 

(A 
Joint $1ttary To The Ccj of Ina 

(t) V. S. Riyudu) 
A1.E ti/ft 
AGE (T) 
For Garrison Engnccr 

' I 

'4-. 	 1. 	 .4 



IN THE CENTRAL AD \ INIS2.JTIVE TRIBUNAL 
GUWAHATI BNCH 

GUWAHATI 

*' 	itf ar1 	 In t 	mtt:er of - 

d.A. NO. 193 	1995 I 6FE86 	RI A C SHMMA AND (YJHERS 

- Vs.. 

Uz ion of India & Others 

c\ c:1t 

'\ 

Applicant 

1... Respondents 

Written statement for and on behalf ofRespondents 
Nos 1, 2, 3, & 4 

I s  Major M.K. Arora, Garrison )ngineer, 859 Engineer 

4 	 Works Section, c/a 99 A,PO,, do hereby solemnly 
affini and say as follows ;- 

That I am the Garrison Engineer, 859 Engineer Works 
Section C/a 99 APO and Respondents No 3 in the case, and 
acquinted with the facts and circumstances of the case. I have 
understood the contente thereof. Save and except whatever is 

specifically admitted in the written statement the other 

contentions and statement made in the application may be 

deemed to have been denied. I am comperitent and authorised to 
• 	file this written statement on behalf of all the respondents. 

2) 	That the raspondent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def lett.r No B/37269/AG/PS_3(a)/165/D ( pay/ 
Services) dated 31st Jan 95. The order came into effect 

wef 01st Apr 1993. As per Govt of India, Min of Def letter, 

/ it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence (ivilian employees on representation from 

all Defence employees of thi$lorks Section during the month 

of July 1995 the payment of arrears of SA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKING from the employees that 41Any over 

Payment of arrears of SA (RL) that may be found at a later date 

is refundable to this of fic&'. 

3) 	That the respondents beg to state that the amendment to the 

abc;ve order was issued vide Govt of India, Min of Def letter 

Contd . . .. P/2 



2) 

No. J37269/JG/PS.3 (a)/730/D(pay/Seices) dated 17th April 1995 
a4l ng Field Service Concessions to Defence Civilian Employees 

serving in the newly defiae'd "area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this of flce. 

4) That the respondent beg to state that the on payment of 

arrears of, SA (RL) for the above period CDA Guwahati issued 
instruction to this office and Asstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that, payment of 

arrears of SCA made to the Defence Civilian Employees is 

Irregular and be recovered in lump sum as the employees are 

avaiing field service concc-ssion. Both the concessIons i.e, 

- 	SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 	 I  

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated 12th Sept 95 under which pars 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under z- 

UThese orders will come Into force wef the date of issued 

of this letter namely wef 31st January 1995. In other, 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SDVSC/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995 11 . 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS_3(a)/1862/D(Pay/ServiCeS) dt 12th Sept 95, 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where eveDk 

communication to and from is very must infrequesrAt due to the 

rough terrain of the area. Based on this fact, the Govt of 

India, Min of Def has declared this area as Field Service concession 

area wherein the cacilities for field concE.ssionsare being enjoy' 
- 	'Cont. 

- 	 •,-- 	
'!.•]t ••# •'•' 	 - 
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by D ferce Civilians Ernpipyees as per Govt of India. MiLl of DeE 

letter, jo,, 4/G2584/AG/pS-.'3(a)/191/S(Pay/Services) dated 25th Jan' 

194 aS modified vide Govt of Iia Min of DeE letter NO. A/257/ 
AG,P3 j )/l4_S/2ft(Pay/S ervices ) dated 02nd March1968. 

In view of the clarification received on G.vt of India, Mm 

of DeE letter dated 31st January'95 and 17th April'95 vide G.vt 

of India. Min of DeE letter N.. B/3729/AG/P$3(a)/182/D(Pay/S. 

rvices) dateS 12 Sep'95 the recovery of arrears Of sCA(R.L) for the 

period from Cist April'1993 to 31st jan 8 95 is required to be made 

as SCA(RJJ) and other allowances are not conc*rrently admissible 

a1.nwith Field Service Concessions. 

64 	That the Respondents beg to 3tate that on perusal Of our •ld 

records, it is revealed that the Civilian employees of this of flee 

were granted SCA weE 1st Qct'1966 viSe Govt of India, Min of Def 

1etter N,. 20$14/S/86/EIV dated 23 Sep'198. The SCA(RL) was 

claimed in respect of this off Ice for Defence Civilian Employees 

through the regular pay bill for the month of 12/06 but the same 
wa3 disallowed by )AO Shilling stating that since field service 

concessions are being enjoyed by the ernpl.yees of this off ice and 

ther&f,re no SCA(RL) is admissible. In this connecti.n para-4 of 

letter dated 23 Sep'158 is relevant. It states that where the 

hill compezisatiry allowance or any other compensatory allowance is 

more beneficIal the same may be allowed in lieu of special c.mpen 

satery allowance. In other words znly one concession is admissible 

at one time. The payment against the Intention of Govt order cannot 

be authirised, 

In view of the present orders received on the subject, it is 

very clear that the scA(RL) and availIng of field service concession 

at the same time are not admissible. Hence rec.very of arrears of 

SCA(RL) for the periad from 1st April'1993 to 31st jan'195 is 

required to be made as per Govt of India, Min of DeE letter dated 

12 Seo 1 1995, 

The irregular payment amounting to Rs. 22.I9 lalchs made in 

accernt of arrears of •SCA(RL) for the period from lt Apr'1993 to 

31st Jan 5S 16 requIred to be depoSIted with Govt as the Defenco 

Civilian Emplyees of this office are enjoyed fie'd concession. 

Since the emplayees of this works section have been paid the 

Sc(RL) for the period from 1 Apr'93 to 31 Jan'95 which is irregular 

in terms of the existing Govt orders and the latest clarification 

rceiv'ed from Govt af India, Min of DeE letter dated 12 Sep 1 95 on 

the subject, no scA(RL) will be admissible concurrently with field 

service concession. Hence amount already paid termed as irregular 

required to be recvered from the eu1oyee. 

C.ntd... ..p/4.. 
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That with reference to paragraph 1 of the application the 
re.poneflts beg to state that on representatjn from all the 
efeiice Civilian Employees of this off ice during the month •fJül' 

195,0  the payment, of arrears of scA(RL) for the period from 
lt Apt.'l53 to 31st Jan'55 were made after obtaining the undero 
taking from the employees that l any over payment of arrears of SCA 
that may be found later date, is refundable to this off ice. 

On 'ymerxt of arrears of SCA(Rj.) for the above peri.d, cDA 
Guwahatj issued instructions to this office and Asstt. Account 
Officer vlde his letter No. PAY/Qi/IX dated 31st jul'1955 that, 
pymet of arrears Of SCi from 01 April'1953 to 31st Jan'55 made 
to the Defence Civilian Employees is irregular and be recovered in 
lump sum as the empl6yees are enjoying fie'd service concession. 
Both the concessjon i.e, grant of SCA(RL) and availing of field 
servje concessions culd not be granted at the' same time.'' The 
matter i5 under examination is consultatjn with Ministry of Def 
In c3nuectjon of Ministry of Defence letter No. B/3729/AG/15/ 

dated 31st Jan 1 55 (Annexure-I) as medifled 
vide Min of Def letter No. B/3729 ,1AG/PZ3(a)/73I/D(pay/$er ices) 
dated 17 Apr1195 (Annexurexx); 

10) 	The both referce to paragraph 2 and 3 of the apiicatj.n 
on the respondents have no connents, 

Ii) 	That with referenc, to paragraph 4(1) of the application the 
respndts beg to state that this being the remote area located at 
a distance of 140 Kms awa'r from Tezpur, at the height of 4749 ft 
above sea level, the essential commodities are being obtaIned from 
Tepur by local marchants and thereby the cost commodIties are very 
high Based on this fact, the Govt of India • Min of Def has 
declared this area as Field Service concessional area wherein thi 

• failjtjes for field concession are beIng enjoyed by Defence Civil 
Ian tmployees as per Govt of 'ndia, Min of Def letter No. 4/02554/ 

/p -3(a) /(Pay/s erv.tces) dated 25th Jan'l 54 (Annexure-Ill) 
'modified vide Govt of India, Min of Def letter No. A/2571/AG/p3'* 

dated 2nd March'19$ (Armexure-W)' 

4, 

C.ntd. .p/5M 
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•

However as per the present Govt. order this erea has been 

declared as modified field concessionsl area vide fin Of Def 
• 

	

	
letter No. 37269/AG/PS3(a)/90/3(pay/Servjce) dated 1th Jan 1994 

(Annexure v) and th payment of arrears of SCr (FL) W53 made 

• accordingly on receipt of Govt. of' India, fin of Def letter 

40. 8/37 269/ ,3tG/P5_3(a)/i65/0(.Pay/sgvj) dated 31st Jan 1 95 

(Annex'ure—I) which was later amanded vide Govt of India, fin of 

• 

	

	 Def 1atr No1 8/37 269/AG/PS/3(a)/730/D(pay/Servjce) dated 

17th April 95 (nnexur2—II) that ef'ence Divili2n employees in 

the nauly defined field areas, special Compensatory (Remote 

Locality) Allowance and oth3r allowance are not concurrently. •  

admissible alongL'ith Field Service Concessions", 

In VIBU of the abo, both the concessions could.not be 

Qranted at yhe same time as clarified vide Govt of India.. Min of 

Df letter dated 17 April 95 quoted above, as such the payment 

mac on eccount of arrears of SCA (RL) from 1st April 93 to 

31st Jan 95 is irregular. The intention of thc: Govt 0  of Ind1i 

order Is nry clear i.o, only •ono coflcoIon oithor Spociel 

Compensatory Allowa nce in terms of Govt of India, fin of Def 

letter dated 17th April 95 or any other compensatory allowance/ 

concessIon available in terms of any other Govt. order whichever 

is more beneficial is admissible. 

It is further clarified that the concession of special 

Coinpansatory allowance and field service concessions are given 

under different orders, the same are not admissible s.imuiteneously. 

That with reference to paragraph 4(2) of theapplication 

the respondent beg to st3tj that so far the payment of Special 

Compensatory (RL) Allowance to GREF Personnel is concerned, this 

office has no comments to offer sinc9 the Govt, orders? rogatding 

nonadrnisibility of both concessions concurrently are very clear0 

That with reference to paragraph 4(3) of the application 

the respondents hav,e no comments. 

• That with reference to the paragraph 4(4) of the application 

the respondents beg to st,ete as per Govt. of India, fin of Def 

Contd.. . . .P/i 
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(6) 

Letter No,  4(7)/77/0(CjvI) dated. 14th July 80 under which epecial 

•compehsatory. allowance (LY has beengantad initially the 

allowance in quebi.on is not admissible to civilians who are in rec  

pt or fiald service concessions. It has been clarified by t)e 

ministry of Finance (Deptt. Or Expdr).that the basic conditions.  

• 

	

	for admisibility of the allowance remain the same.. In connection, 

para-4' of OM No, dated 23 Sept 86 (Annexure—JII) is relevaht. I
V 

• 

	

	•. states that where the hill comensatory allowance or any other 

compensatory allowance is more beneficial the sam'9 may be allwd •  

in lieu of 3pacial Componsatóry Allowance, in other words OnlY one c 

• cnrce3sion is admissible at one time. The payment  against the lnten4: 

tion of Govt. orders connot be authorised, 

• 	15) That with reference to the paragraph 4(5) of the application 

the respondents bog to state that as per Govt of India,• IfIn of 

• Oaf latter No 8/37269/AC/P5-3.(a)/165/0(Pay/Sarvices) datd31st 

;Jan 1 95 (Annesuro—I)as modified vide letber No. 37269/AG/P3_3l(a)/ 

0(Pay/Servicos) d3tQd 17th April 95 (Annexure—Il the Dofenco 	•. V  

Cjviilafl employees serving in the newly defined mdifiod field 
V 

• 	area, the special compensatory (Remote Locality) allowance and 	
V 

other alicas are not concurrently admissible alonguith field service 

concession. The employees of this office are in receipt of 

V 	
Field Service Concession till date. 	 V 

• 

	

	16) That with reference to the paragraph 4(6) of the application 

the, respondents beg to state that it has been laid that uhe 

V 

	

	memora flda rJted 14th Dc 83 (Annexure—JIII) and 1st Dec OR are 

meant for attracting and rataining thc oovice of compf3tant 

officrs posted in the North Easrn Region from otherparts 01  f 
• 

the Country and are not apl.icable to the personnel b 9 l on i ng  t O  

V 	
the region where they are appointed and posted. Since the 	

V 

V 	

applicants have been apponted and posted in the North Casterfl 

• 	ReiOfl, the claim does not survive and OA No. 61/9 was rejeced. 

17) That with reference to 'tha paragraph 4(7) of the app1iti0fl 

• 	tVh respondents bog to st3ta tneL the i resent order on the sbject 
V 

Govt of, India, 11th of Del letter No 
has been jssud vid 	

• 

B/3 7 269//DS()/ 186 /D(Pay/5ervice) dated 12th' Sept'95 

- 	
V 	

....P/? 	
V 



.-'• 

I 
; 	(A 	 .i TI) undo r 	hi.'h 	 or Govt or India,.fUn 	P Cef 

.1 ei vdr JJo 	H/ 	 /i G/u (jy/ '.0 i r v.ico) djtod 31 :t Ifin 'YS 

()u1xrT) ha s h'on dela ad substituted as under :- 

Dhe 	orJars will come into force we P the date, of iscie f 

• 	 this let tar namely uef 31 b Jan 95. 	In cther wor.Is, no recoyery 
• 	 t 

wL.11 b macic on account of concession like free rati.on/frec 	inle acc 

ommocat1on tc, 	:..Lrady av3il'd by, Joferica Civilian as partor Faeld 

sarvico Conc.eeaiors from 1 3t 	ril 93 to 30th Jan 1 95, Similrly no 

payment on accaut of SDP,/3C/5(RL) will also be made from!.01t April 

93 to 30th Jan 9 5, 	 I 
Th abOve cl;arific;tion is alP explanatory and there is no 

furthar coirmnts to rrr. 

18) That ulth roferencs to paragraph 4(8) or the application the 

respondents beg to 5t3t that CD's letter for recovery of arreas 

or SC, (EL) poid to the Dc Pence Civil tfl3 employees for. tho period 

from 1 s t ;pri.l 	3 tO 31st JaIl '.95 iS in •arcJ!•r as per Govt. 0if I(.flat 

itter quoted in ;ara—? abOve. 3ince the Defence Civilian empilbyeas 

of this Organisatian era in roceit of Field Service Concessions, the 
• 	 .. 
request for nrant of' 	(RL) in addition to field s3rvice.concssion 

is not adrniscible ac p a r axisting orders. 

That with reference to paragraph S of the apolicationthe 

re aponrJont s h ye no commant s 

!. 	20) That with raTe ranco to parag aph 8 or the application h h r,,  

respond:nts have nw cornants. 

2t) That with ro f'eren: to paragraph 9 of the •applicatidn the 

• 	responde:nts beg to stata that the clarification received from Govtj 

of India, Ministry of Defence letter No. B/37269/G/PS-3(a)/1 862/ 

0(P.ay/Srvice) da ted 12th Sopt 95 (Annexure— VIII) has ctego±ically 

St3bed ht both th 000CCSSIOO are not admissible conctrr.es!itly  and the 

stay order 2aad by the Kon'bte Tribunal may be vacated. 

22) The t with rarranr;e to parayraph 10,11 a nd 12 oF th 	licotion 

the . respndents •hev no CornuIens. 	 . 

Contd.....P/8 



• 1 

C 

C), 
• That with thE°66nentS'craves leave of the i-on'.ble 

Trnal to file additlona] written statement of occasion 

arises 	 . 

I, Major M K Ar.ra, Garrison Engineer., 85 Enqneer . 

Works, Section, c/o 99 iPo do hereby declare that the statements 

made in this :written statement are true to my knowledge. derIved 

:frfl the records of the case. 

I sign this verification on this the 	of 'Februaty'1. 

at 	 H. 

DEPONONT Dme 

cog, 

r •'•'''  .. 	 '•.• 	 •-- 	 - 



• 	 ____ 

- 

Cojy u7 G. of I s 	of 3 lc?Ltor No, 8/37269/1C/PSo3()/165/O 
(Riy/5rvico.$) dtd 31 Jan '95. 	 • 

FIELD SrIIcE C -JcE55IONS ID DEFENCE CIVILIANS 
• 	 If 	 FIL6DES 

Sir, 

1. 	I an dtract2d to r3Pcr to Pra 13 of Govt lottr Na g  
37269//IG/P5 3(a)/b Pay/Srvics -dt 110,94 and to donvay the 
anctionoP the prosidnt to th3 ?olläwing Pield vrvicm 

aoncossion to Defance civilians in tru fawly dof'inod Field 
& Jiodi'id Field Araai osde?ind in the obov 

runtiond letter :. 

) Defanco cIvIlian arployoas se'ving in tho newly dtinøri 
fiálçI areast$i1 contiuc. to be extcndad the concsion 
onuin3rt3d in flrnNuro 'C' to Govt lettQr 4NOo A/02586/lC/ 
ps 	 dt 25 Jan, '64, Dof'enc* 
civilians Omployeoa serving in OU1y Oa-?inQd Field 4r* 

: will continua to be o•xthnd3d th concssions anumerated 
in ipndi* 'B' to Govt lobtei Noi AP 25762f1G/P5 3()/ 
146S/2/O(Pay/3crvicas) dt 2nd flarch 1968, - 

-- 

ii) In edditiori to bov 	th, 	Dafencs civili3nj Ernploy9 
• 	aervIng Inthe. mulyq4 defined Eisld Arsas and odiriad 

field aroas will h9 intitld to payc3nt of Spocid 
Compensatory (bfnoto Locality) Allownca and oth 
alljtjance 	admissibla to Dofenco ciuilian3 as pa: tho 
existing in-,Lructions issued by this r1inistr -y f'rwn timo 
to tim. . - 

Ihaoe arooro will cOrne into force w,e,?, 1b /ipril 1993, 

- This issues with the concurrence of Finance Diviaton of  
this 19i.n wide thoir DO fo. 5(a)/05AG (1494) dt 09,01195 0  

Yours faithfully, 

- 	
- 	( K X Tluonga ) 	-. 

- 	-. 	• 	UnthrSocrtery to tho Cowtof IndIa, 

- - S  

-- 	 • - 



copy 
NO. 

B/37269/AG/PS3(a)/1862/D(Pay/ServicCS) 
Government of India 
Ministry of Defence 
New Delhi, the 12th September 95 

The following amendment is made to this Ministryes 
jetter No. .B/37269/AG/PS3(a)/165/D(Pay/Services) dated 
31195, regarding 	Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas :- 

Para 2 may be deleted and substituted as under :- 

These orders will come into force w 0 e 0 f 0  the date 
of issue of this letter namely w 0e0f0 31195. In 
other words, no recovery iil1 be made on account of' 
concessions like free rations/free single accommodation 
etc. already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 31l95 
Similarly, no payment on account of SDA/SCA/SCA(R11) 
will also be made from 1493 to 30495' 

2. 	This corrigendum issued with the concurrence of the 
43 Finance Division/AG of th±s Ministry vide their I.D. 
No, 1033-pA dated 11995 

Sd/-x x x x x 
( t T Thuangà 

Under Secretary to the Govt 0  of India 

To 
The Chief of the Army Staff 
New Delhi 



A*nXUJc 0 kt 
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Copy of 60 ,vt of InJia, O) lottet :o. L/3726/A,,u113.a)/730f 

J(PayfterVicCS) dated 17 Apt1l'5. 

ItLD LsVLCE ro' 	 C 

1. 	The follotng amendmentl is mado to this .intstry'S letter 
• B1372Ik3/PS3a)/O'PaY/ ervices) datod 31 Jan'v,regardthg 

Field orvice Concessions to Defence Civilians ervtr in the 
newly defined Field Areas $- 

o The )ofonce Civilian employoOS.00rVttQ in the newly 
defined modtfi%Id Field aroa,dU contlue to be entitled 
to the special (.o&apofl5t0rY1iGfl0t6 Localtty)AllOWaflCQa and 
other alloancO as admissible to defence c,;ivtlans,aG 
MtthErtZl hithert6foregundar existing thstructtons 
issued by this Mintsty f rota time to time. However,tfl 
reopoct of iefono Civilians eployos in the newly 
defined lield Aroa5,MowancesCtal Compansatory(Remote Locality) 
Allowa!%Ce and other 	arc not concurrently iidmissible 
alonvith Field ervico oncosion&." 

20 	This corrlcendt.hT issues vtth the ccncurrenCO of the 
flnance Dtvisionh?j of this LILMstry vtd'i their L.aL). Jo. 
38/PA dated 05 Aprtl'VS. 

d/_xx XXXXX xxx all 

( L T Tluonga) 
Under Secretary to the Jovt of india 

t. Tele z 301273) 
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(ir o 1bv't of Irds Min of D3f 'etter No 4/02584fA4f? 
(a)1C1f3/j/rvies) daed 25 Jtn 64. 	

0 

p 

AL 

() Pxexvtion 94 anales appltøable to conbataxta 0* th 
or f1ri' lb rcoa ao 'the cace.ory beçtn  

?re', eited/aeed 	Yd 	 r  ent.ftiblt), 

lzee lohing of tiiiniurn cwonic1 ealc 6f kr1V Pr6OIVOA - 
If the V4 rDa Com.-nii.er  AO in ir fl,rce Command e0n13tdec, t 

e, cf cc 	10 fta  ing Por orncntia1 for OP rcM3Ofl 	 , 

Fro xetlitoroe of intly aUotint,  

Pree VeUcaj, trcatut4 and hoapi3. tian 	1: 

p 

(1 	b'1r1d/in3U7 or family eniio 	
aVoAss,

wtder 	
r 

xVTfl cr o /ry Intruetiort 157/57 t 	 s the case 
ray be forsonpeyt1on i.mde' the worsen eorVenuati=# C. 

whore applicable. 	
0 	 .. 	

'. 

	

fgc ioet3.,etter$ per thc1vtM], Per !eZ.: 	.. 

h) 	r,ittne ittKt !Lci lirt 	of zory ' '3 i1 fltt%3i' 'a'... 

ottlle't fo of nou4&iLoLU3 upo the miMbu'Cluc' o 	•. . '• 

1b1. O/ra D1! per inivtdun, 	 .. 	. 	
.•' . 

(j) 	Retenton !riit1y .aoon allotteft by Ck't, at the old ftty 
1AtC1 on qay&icxkt or nomal a'cflt, If the aon z'e1b L15  
equid to be eervte, the fz.lien may be Ehtfted 4,p . i 

alteritIve aoa 	iticthe eerv1.e • the fntltOO may bO øhtft)d 
to ,iattv€, itber approprtat or thferior to the 'tAiMD ef 0 
't 	1n6Lvtzl eo:oted* 	

0 

ho - 

*4 • jarnes allowarieee will eonttnuo to be ' 
	

ct'blo 

0, 	 w 	' 	 0 	 . 	,J., 	,t.1.. 	•\ 	I. 

2.' The 000$iofl Th• () above is p1toie' n1y' 
In t-eot of aonn he1c by the Mtn of, I)ef maperele 
ort'tero will fbUov In r/o of belOfl.gtnf to 1tU 
of VA10P. 	 • . 	' 

	

': 	. 	0 	• 

• 	
. 	 '•.O 	

IS0: 	'. 	•-::' 
• 0 

({ Arunicam  
Noor 	 o 	 • 	 .: 
'OarrtaoXl 1*gtneer 	 0 

0 '  f; 

	

• 	1 	- 	•. 	0 I 	•1t 	0 I 	I 	. 	• 



1/)172(- JJ 
copy of Secret letter No A/25761/AG/PS3(b)/146.-S/2/D(pay/Sj dated 2.3.68 from 222 Govt of India Min of Def, New Delhi, 

"Ab : Field Service Concessions to Army Personnel And Defence 
Areas 

am directed to fefer to this Min letter No A/02584/AG/pS3(a)/ 
97 S/D(Pay/Servjces) dt the 25th January D  1964 as extended and Army 
Iflstrctjon 7/S/48 as amended from time to time and to say that the 
resjdent is pleased to sanction the following modification with 

effect from the dates shown :- 

• (a) The rates of special compensatiry allowances 
will be revised as under with effect from the 1st Mar, 1968 : 

Rank 	
Rate. 

Hony Cois.sioned off icers  
JCOS 	 3OQO 

25OO 
Flay 18,00 Nk  
OR 	 15,00  
NCS (E) 	 13.00

10000 

Field Service Concessions will ceaseto be 
admIssibLe to officers & personnel (including civilians paid df from Defence 

Services, Estimates) serving in Municipal & Cantonment areas of :- 

(1) 	SRINAGAR, JA1J,. UDHAFjR and Darjeeljng with effect from the 1st March 1968, 

(ii) Siligurj & Bagdogra with, effect ffom 1st March 
1968, 

Consequent upon the withdrawal of field service ±oncessjons, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therej 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied, 

Concessions listed in Appx 'A' to this letter to service 
officers and personnel and those in Appendix '' to Civilians 
paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs, 701.-pm to married 
service off icers fóced to live singly due to nonavaI1abi1jty 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period,' 

The concessions listed in Appx 'A' and the special 
ad.-hoc allowance referred to at (ii) above will be 
iithd?awn when married accorruodation is available to the • 	 extent of 50%' 

Field Service Concessions for all the other areas would 
be reviewed every two years,. 

This letter issues with concurrence of the Min of Vin 
(Defence) vide their U.O, No 2 79-s/PA of 1968:1 



/copY/ 

Appendix *B 1  to Ministry of 
j 	 Defence letter No A/25761/AG/ 

PS 3(b)/146_S/2/D(pay/serv .jces) 
Dated' the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates including civilians Employed in lieu of 
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments, 
2 postage free forces letters per Imfilvidual per week 

(a) Remittance within ThJDIAN limits of money orders and 
Indian postal orders free of commission upto the maximum 
va1u of Rs, 30/- per month per individual 0  
(d) Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent, If the 
accommodation retained Is required to be allotted to 
another entitled personnel for exigencies of service s  the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

Note :- 1, Dearness allowanges will continue to be 
admissible in full. 

1.Note:- 2, The concession in (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence, Separate orders will follow in respect of 
.acconrodation belong to the Ministry of works 
housing and supply, 
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OU1i 	aionj twdary tc 1!1LA {N' 5662) SOUTH. 	• 

? 14F , 	tfrj'. botmdvy 	 ( 44 686b.)) CUTh and EhZT• 1 

i 	_5s 4 
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c. .: 	. 	..• 	 nbve 900) ft iii tho 
j•j.j 	j 	:•:))flj?. • 

t• fo1lo;"irj line and 13,oyond r- 
(t 283) 	: :hU 

(z' 22u9) 10 

(;.3 2S03) tez.i'i: (ito g2) to kith tiie 	con (Ono "P.'.) 

	

L'it; 	ad) 9th :nilc ton (On 	 i4oti) 

ut..a1 WT 9379) 2nd mile store zrth of 	(NP 975) 
tX.)i 	(7I 3592) 	z;;i (' 6208) rJtr.OL IN (X 8911) 
i01;L1 (J 247) G1j',M1 (NN, 492) 74M3O (!:779) 
t{AYuL,L••-.I0 (Hi, 0199) CHO.A1I (i: 9943) 	iHU (N4 0125) 
cit '190 ( 	1403) 	 it (r3 4S6) 

• i .:L - 	rn :c,-'th :at of thL,,  1in rurnifl1 from 

jr 	 9.) .- p.Lnt 10140 (LT 17) p1nt 10435 (LT 3C) 
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/ NO.20014/4/86-E.IV 
Govt of India, 
Ministry of Finance 
Deptt of Expenditure te< 

New Delhi the 23rd Sept86 

OFFICER MEMORANDUM 

Subjet : Grant of Special Cornp (Remote Locality) Allowance of 
Central Govt emplotees posted in Arunaichal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide ResolutIon No, 14(I)/IC/86dated the 13 S8p 86. 
Sanction of the president is hereby conveyed 9  in superssion of of 
all the existing orders on the Subject to the grant of specIal Comp. 
(Remote Locality) allowance to Central Goat Employees posted 
in Arunaichal Pradesh at the following revised rates -  -- - -- - - - - - - - - - - - - - - - - - - - - _ - - a - 
Sri 	Area 	Rates of Special X Comp Allowance per month (Rs) 
NO 	 Basic Pay Basic pa 

below 	of Rs.950/- 	 Basic Basic pay 
Rs. 950/- above but Rs, 

50 

	

be ow 	- 

	

1 1 0above
/ but 	2000/- and above 
below RS,and 

/ 	above 
but 
below 

 

-- - - - 
- - -- ---------------------- ! 229L- -- ----- ----- 

10 Djffi-jcuit 	150/ 	250/ 	350/- 	5,00/- 	-660/- 
area of 
Arunaichal 
pradesh 

Through out 	125/- 	200/ 	275/- 	400/- 	525/- 
Arunalchal 
Pradesh except 

- 

2 These areas take effect from 110,8-6 for the period from 1.1.86 
to 20,9,86, the above allowances will be drawn at the existing rates 
pm tije matopnal pay in the pre-revise scale, 

Pay means pay in the revised Wxscales of pay introduces under the 
ccs (Rp) Rules 1986.R In the case of those who .retajjed the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, addittonal dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.10,86 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prthtection wil XXXdX continues ±ill the empTheem-
ains posted in the said region and becomes eligible to higher amount 
eIther on promotion or otherwise. 

Contd,, ..2/ 



(copt 

- 

Note :.Pay means pay 8s pay as defined under FR. 	9(21)(a)(i). 

4, The Central Govt employees in respect of Special Compensatory 
allowance a: under there order will not be entitled to composite 
Hill compensatory allowance In addition, However where the Hill Compe-
nstory Allowance of any other corripens,tory allowance admissible is 
more beneficial the same may be allowed In lieu of the Spelcal 
Compensatory allowance 0  

50 The Special Compensatoru allowance will be rgx regulated during 
leave joining x time and suspension in the same manner as city 
Compensatory allowance under this Ministry's Office Memorandum No, 
2.((87)-E-II (B)/64 dated the 27 th November 1965 as amended from 
time to time. 

6. These arears will apply to civilians ethployees of the Central 
Gov-t belonging to Goup B, C and D only 0  These orders will also 
apply to the B,C and D CivilIans employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the s arate orders will be issued by the Ministry of 
Defence and Deptt of Railways resoectiveiy 0  

7, in their application to the staff of India Audit and Account 
Deptt, these orders issue In consultatIon with Controller & 
Auditor General of India. 

8. Hindi version of the order Is attached, 

Sd/'-x-x--x-x-x 
( RVerma 

Joint Secy to the Govt of India 

T 	C 

Sd/-x -x-x-x 
( PT Peetharnner 
Lt 
For Garrison Engineer 
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.e 	 dA 414. 

It,' Lj.J1I the 14th 
1I3&.6 Lt 19(3 

ubjct -  
/&J '' 

_____ 

.b fl(CL )r atrtir. -  Ri rct:1124flr the soivior of cozIet(nt 
0.6 iULJ .X' 	.V1U( ui 	oith 	tcn i..jjon ciu..;)A%.1T1L tti.. i1jutts 
o 	, 	-1-:, 	i'•)U4p • 	 3fld 

	

5.ripuru 	-c -jon 
ci' iL-1 .JLSh nu Urzoraa has been cici&: tbt 

tc4ticn 	tJ tovcr2zit fo coc ti-. Lic Govcri.a3t hau 	pinte 
U oitc(; wcci' The htr fl1) of Lretary, crVnt of r4roonncI 
L- diz --:t.I: ,,e.,..b3, o r.viCw th eti3tth al1owanco .-z 	±ci1t- 
tic... 	 to tic viouo atcjn1co of jvj1iL1 (cnt:r']. (Ovcrn.. 
•1t eio; 	c:1 Thc thL 	tiofl C. to ugest suitab1 iq,rofl,.. --• 	o.t:i.tt1cn Cf the t.,oaiittce have been cU1y 
CoCC 	t1L z0Vtrn!.rnt ar.si tht P 0 cident is now pleaocx to 
cci 	ac.  

(I) 

ic i;i11 bc a fl;ctL teurc of L,o2ting o 3 year& at C tiL 
01eer3 	ei:ioe Of 10 years of le&s aia 2 yero at a 

ti:. of4eco Wilh oic than 10 years oi' Cc2'vie. IrioC of 
;lcvc, trainin1 , etc. in Cxccsz,  of 15 day per ycar 411 be eeiu 
u11&; coin Thc tei.uc pu1cd of 2/3 years. Cffiocr, cn co1c 
tic c .ieu tcnurc ox' cervjee c.ntjoned cbovc, ray be onai- 

.. otin to a otatic•. of 1kscir choice ao 	as p03ib1e. 
oy ptrx'or r ci utics for Iflo prcribcd tcruxe in 

LthC. Lc 	at sh11 b 	Lvcn cue rconition in the c000 of 
1ij11t O14.t,iL in the ziUcr of:..1 

.L. 	01 ucutttion of the entrJ. QoVuLi.t e1oyces 
. stateJLnion 	ito.i 	01 ti-ic i.orth Laa^Wzn tcj.orA will 

j 1c 	? L3 ti&. 	b eXttflLCU in U3.0L)tiCILi. 
Lr. c::iCcic3 	ibiit. 	rvtQc as utell 	cn the ci1oyee 

u 	 to Lt4l.1,r .LO1tGU- . 1he ad.ujb1e dcputCtio 3LLc t xc
. ',iiL .1co cont1ru to be pJ.c1 Qurin,, tic periou of 

dutcicn co t.xtniu. 

(ii) c 	-i.t1C( 	ct 
.,i  

() 	ntioi. iii ed.rt po3t; 
(b) 	 to cnt1 ttiure po3ta; anu 
(e) ccure 	tZ Lining &broc!., 

çut o; at 1cit 'three ycro 3trvice in a 
utr]. Cnrrc dc'ntationc =y alco be relaxed 

to t-uo 	j 	 ocses of ur1torious aerviec, in tfl& !orth 
E 

Conti. S. ••S •. 2 
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ot 	.1  

(iL) 	i 	( •t) )SYJ 	r 	.O!'J5t(C 
..S-.-.. ..j 	 •• 	 *%% 

.':j1f..i cloyec 	tho Lavt all India 
_L16  a L i  I it 	ill iL. 	ci a cia1 (auty) 4Uloware 4 t• 	 5 01 'oi.0 	tr cbju.t to a ceiling of 

&/ 	z 4.4th c 	 'ç 	&t.tjoi in ttie ioz'tb IPAtta 
L'LL, 	4Xu 	(. 	0LL (r.JJ.CYCC3 tilO ara ui,t iv 	pay.t of 

t- ; L1 21, 	io' 	bc 	liib 	or tLia 	ui4 (iiu.tr) 
i.CW..LC. 	 '11otae Ui].i be in adu.ttion TO  any 1. )j .ilCl/OZ' .LaC2Ut'4t 	(_Uuy) .11ct::jo 	L.ciju euiij 	Lztwn t'L 	t 	. 	 cfl.ti011 	 'cot•i o. 

t 	ei1 	y/Lut1tion (t) 'lloue wifi mt 
54L0/.. C:cL 	.. 	 ).C, 	CJL_i 	J.l01ZLflCC .LL 
will be 	tz2t tCPaIctC1J. 

1, 

I:c rc oC tflt; ailot,.nee will be 5;S of bic n riy athjut '..c ..i;irr 	of 	50/.. p, 	 to all Vvploytw Without 
)./ 	 c dvc c11c:0e will be 	 tj in tc ozno of bBai. 

 

hc 	tz of :1iloac uLL1 bE as £oUo'.:a  *,Cr t!tc wLo1 ef 
ii;im1.., 	— 

-i ttc 1. 	 4C/.. p, 
Ll  Cve tri, 20/.. 	 15 of bLUJO payeubcct to 

 

L 	c.: t 	31.1o'uarco tiil be c.z 	llow. 

 25'~ Of c cubjcot tc i4.rJtn 
of i. 5b/.. aild 11,x iiU I4  oX 
.. 150/.. p.o. 

(h) 	. 

U4YtO . 260/.. 	40/.. p.c. 

'taj LOCIQO j• 260/.. 	15 of bacie no ubjcot to a 
LLiva or 

S•;• 

150/.. p.Ci, 

- .r. 	ic e3tin ruc o  
lit .' ..... .c: 	.' t :1]:1c i43 	71t. 	J(CCh 	•a1i Ld 

4 t 	c:itji r: CL .iiUbbarc.o 	 Qc3JtL1 
jic i' L LL 	O . 

XX 
t'i$tCl ccroti.ty to  tlu. Govt o 

S ..-'-4 a7 '- 

(D. V. S. Ryudu) 
AE B/R 
AGE (T) 
For Garrison Enginc. 
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